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Otherwise, there will be a discrimination 
against them, U  against the State Gc- 
vemmem employees
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(iv) G r a n t  o f  F es tiva l  A d vance  po r  
O n a m ’ t o  C en tr a l  G overnment tM - 

ployh es in  K erala

SHRT V A Y A L A R  R A V I (Chirayinkil) 
Sir, with your permis 4 n, m y  I draw 
the attention o fth e  He use and f  the Hon 
Minister to an imp rtant problem regard
ing K era la3 There are about 40,000 
Central G  vernment employees in Kerala 
wh»re the festival f  Onam is celebrated 
I t is an important festival which all 
sections o f  the people celebrate T h e 
Kerala G  vernment pives a Festival A d 
vance t-> its empl yeec to celebrate this 
festival but it is either net given to the 
Central Government employees «r, i f  
given, the quantum 1' le v . I would 
theret re appeal tc the Central Govern
ment and the Finance Minister, since 
Onam is now at the do< rsr-p, to issue 

m truer! ns as early as possible to all the 
c mcemed authorities in Keral , includ
ing the I» & T and Commumcan ns 
Department to issue Festival Advance 
to their empl yees to celebrate Onam

In this conhection, I  may add that as 
M r Bhattacharya has mentioned, Kerala 
is  also in thr grip  o f  agitation by w< rkers 
and Government emplc yees because they 
are not given bonus. A n all-Party dele
gation has been entrusted, by the Ktrala 
Legislature, with thw job < f  coming rv e r  
here and meeting the Labour Minister 
and the Home M inister and the Finance 
Minx ter in regard to tht bonus issue, 
but I am arraid they have n t been given 
any time s far A ll par les are repre
sented bv the delegation including the 
Janata Party, M aw „t Party and <. thers

M R  D E P U T Y  SPE A K E R  Yes, 
please conclude now, M r Qurcshi

C v n )  FrpoRTED D ila pid a ted  C o n d itio n
OF THE CRAVF OF LATE PRESIDENT S h RI 

TAKHRUDDIN A LI AHMED

SH RI M O H D  S H A H  Q U RESH I 
(Anantrag) I u  uld lik t t draw the 
a ttin ti n f  th t  H on  M in  ter* itting 
htr<- and r q eSt them  to con vcy my tte l 
in g  and th  tcehng 1 the HouSi »o he 
Prim  M i 1 ter m  i t g  rd  tf th< follow ing 
m atttr Ju t cr s Parliam ci t Street 
lies the grave o t th t  'ate  President Fakhr 
uddin A ll Ahmed I f  you see the condi- 
ti n c f  the grave today, it  ic m a dilapida
ted c ndition I was really pained to see 
on last Friday that the entire grave is now 
sinking I t is a (kutcha' grave and it was 
then decided by the Gc wernmei I ih tt 
they will erect n t a very expensive but r 
modest m nument there to prrtect hu 
grave It is just acre «s Parliament Street 
and it 1 oks odd to see the grave o f  the 
late P  esident in  such a dilapidated c ndi
tion I would therefore suggest that the 
Government should take some action in 
this regard

(m ii) R epo rted  P oo r  Q u a l it y  o f  C o t t o n  
SEEDS SUPPLIHD t o  FARMERS IN GUJARAT
R esu l tin g  i n  lo ss  o f  C o t to n  C rop

SH R I A N A N T  D A V E  (Kutch) Sir, 
I  would like to draw the attentt n o f  the 
Houseto the problem o i the farmers m the 
Gujarat State Due to peer cotton seeds 
being supplied to the fanners this year* 
though there has been a seasrn r f  grod 
rains all t ver the State, the farmers are 
net able to raise 'heir crop o f  crtton. 
These farmers who produce c  to n  are 
facing a bad situation They have been 
put to a l” ss o f  lakhs o f  rupees due to 
these poor quality seeds. Gujarat pro
duces a huge crop o f  c  ttcn every yea r
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but this year there will be no crop of
CJttOD. 1\S there was shr rtage of cotton
in the country, it was decided that 14
lakh bales of c-stton will be imparted,
but now there will be mere shortage.

The farmers who produce cvtton seeds
are not resp vnsible f-r this but it is some
individual merchants who distribute the
seeds who are responsible.**

I4 hrs.

MR. DEPUTY-SPEAKER : It will
not g) on record. I am very sorry; if
you make individual attacks on anybody,
who is not a Member of this He use, it
will not go on record,

SHRIANANTDAVE :**

MR. DEPUTY-SPEAKER : You
cannot misuse the p ermission given under
Rule 377 and attack Some individual who
happens to be somewhere else.

SHRI ANANT DAVE : Our hand-
loom trade will not get sufficient cotton
this year and this is a nati vnal loss also.
I would like to know whether the Minis-
ter of Civil Supplies would assure the
poor farmers of Gujarat and r-ther people
that proper investigations would be made
and persons who have c-mmitted such
scandals would be punished.

(ix) ATTEMPTS OF MONOPOLY HOUSES TO
SCUTTLE Rs, 100 CRORE GOVERNMENT

SuPPORTED NEWSPRINT PROJECT OF
MYSORE PAPER MILLS
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